CHAPTER X.
OF CONTEMPTS AND DISOBEDIENCE OF ORDERS.

163. When any such offence as is deseribed in Section
175, 178, 179, 180, or 228 of the Indian Penal Code, is
committed in the view or presence of any Civil, Criminal,
or Revenue Court, it shall be competent to such Court to
cause the- offender, whether he be a European British subject
or not, to be detained in custody ; and at any time before
the rising of the €ourt on the same day to take cognizance
of the offence; and to adjudge the offender to punishment
by fine not exceeding Two Hundred Rupees, or by imprison-
ment in the Civil Jail for a period not exceeding one month,
unless such fine be sooner paid. In every such case the

Court shall record the facts constituting the contempt, with

any statement the offender may make, as well as the finding
and sentence. If the Court, in any case, shall consider that
a person aceused of any offence above referred to should be
imprisoned, or that a fine exceeding Two Hundred Rupees
should be imposed upon him, such Court, after recording
the facts constituting the contempt, and the statement of
the accused person as before provided, shall forward the casc
to a Magistrate, or, if the accused person be a European
Britg_ish ‘subject, to a Justice of the Peace, and shall cause
bail to be taken for the appearance of such accused per-
son before such Magistrate or Justice of the Peace, or,
if sufficient bail be not tendered, shall cause the accused
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person to be forwarded under custody to such Magistrate or
Justice of the Peace. If the case be forwarded to a Magis-
trate, such Magistrate shall proceed to try the accused person
in the manner provided by this Act for trials before a Magis-
trate, and it shall be competent to such Magistrate to.
adjudge such offender to punishment, as provided in the
Section of the Indian Penal Code under which he is charged.
If the case be forwarded to a Justice of the Peace, such
Justice of the Peace shall enquire into the circumstances,
and shall have the same powers of punishing the offender
as are vested by the Statute 53 George III, c. 155, s. 105,
in a Justice of thc Peace for the punishment of an assault,
and may deal with the offender in the same manner as
is provided in that behalf in the said Statute. If such
Justice of the Peace shall consider the offence to require
a more severe punishment than a Justice of the Peace is
competent to award under the said Statute, he may commit
the offender to a Supreme Court of Judicature. In no case
tried under this Section shall any Magistrate adjudge impri-
sonment or a fine exceeding Two Hundred Rupees for any
contempt committed in his own presence against his own
Court.

164. When any person has been sentenced to punish-
ment, or forwarded to a Magistrate or Justice of the Peace
for trial, under the last preceding Section, for refusing or
omitting to do anything which he was lawfully required
to do, it shall be competent to the Court to discharge the
offender, or to remit the punishment, on the submission of
the offender to the order or requisition of such Court.

165. When any such offence as is described in Chapter
X of the Indian Penal Code, except Sections 175, 178, 179
and 180, is committed in contempt of the lawful authority
of any Civil, Criminal, or Reveuue Court by a European
British subject, such offence shall be cognizable only by a
Magistrate who is a Justice of the Peace, and such M;xgis-
trate shall have the same powers of punishment for such
offence as are vested by the Statute 53 George IIL c. 155,
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s. 105, in a Justice of the Peace for the punishment of an |
assault, and may deal with the offender on conviction in the
same manner as is provided in that behalf in the said
Statute. If such Magistrate shall consider the offence to
require a more severe punishment than a Justice of the
Peace is competent to award under the said Statute, he may
commit the offender to a Supreme Court of Judicature.



